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SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the Zero

Hour mention made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the Zero Hour

mention made by the hon. Member.

SHRI B.K. HARI PRASAD (Karnataka): Sir, T also associate myself with the Zero

Hour mention made by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, [ also associate myself with the

Zero Hour mention made by the hon. Member.

SHRI TK. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the Zero

Hour mention made by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself

with the Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: The universal practice is to have the local language at the
State level. This has been the feeling of people across the country irrespective of their
State and language that whatever is being argued in the Court should be known to the
petitioner. I don't use the word 'litigant' because that sends a negative message.
Sometimes Government also becomes a litigant. So, the language in the High Courts
should be of the State. This is a very valid suggestion. The Supreme Court is considering

it. We hope that they will consider it at the earliest.
SHRI TIRUCHI SIVA: Thank you, Sir.
SHRI T.K. RANGARAJAN: Thank you, Sir.

MR. CHAIRMAN: This is in national interest. That is why intervened. It has
nothing to do with other views and all. Now, Shri Mohd. Ali Khan.

Need for restoration of public road transport system in Telangana
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, I associate myself with the matter
raised by Shri Mohd. Ali Khan.

Need to retain Waltair Division of the Indian Railways

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Through you, Sir, I would like to
bring to the notice of the Government of India, the importance of retaining Waltair
Division in Andhra Pradesh. Sir, the Waltair Division 1s the fifth highest revenue
generating Division in the Indian Railways, it earns more than North-Western Railway
and North-East Frontier Railway Zones. The benefits denived from the Waltair Division
can be multiplied in a manifold manner and Visakhapatnam is the third highest in the
Eastern Coast. The Government of India, instead of flourishing the Division, has
decided to dismantle the Division, which is the fifth highest revenue generating division.
The proposal of Government of India, bringing Visakhapatnam City and the Division
under Vijayawada Division will cause irreparable loss and create unwarranted and
unnecessary problems which can easily be avoided. If the Waltair Division is merged
with the Vijayawada Division, one end of Division and the other end of Division would
be of 350 kilometers, which will create operational and disaster management issues,
delayed response to the accidents and reduced oversight on safety and maintenance.
Sir, already, a full-fledged Division with container terminals, loco sheds, wagon

workshops, 2,300 stafl quarters among other facilities is exists in Visakhapatnam.

Sir, continuing the Waltair Division would not cost Railways anything. Shifting
of the Divisional Headquarters would lead to unnecessary expenditure and infrastructure.
In the country, so far, to the best of my knowledge, there is no precedent in the history
of Indian Railways of dismantling an existing Railway Division Dismantling of the 125-
year old Visakhapatnam Waltair Division would be a blunder logistically and sentimentally
for the people of Andhra Pradesh. Therefore, keeping all these 1ssues in mind, I request
the Government of India, and particularly the hon. Railway Minister, to keep the
Division alive and finalise the contours of the Raigarh Division keeping in mind the

sentiments of the people of Andhra Pradesh. Thank you, Sir.

Shifting of the Defence Research and Development Establishment,
Jhansi Road, Gwalior

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, a very peculiar situation has
arisen in the city of Gwalior. There is a Defence Research and Development Establishment

which was established in the year 1973, when the Gwalior city was still growing. But,



